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IN THE CENTRAL ADMIYISTRATIVE TRIBUNA[:: HYDER2BAD BENCH

AT HYDERABAD‘
O.A,No, 481/95 : Date of order : 8,11,87
BETWEEN 3 [

1, Sri M.A.Aleem

2. Sri P.V.P.Ranga Ra0
3, Sri vidgyadhar Prasad
4, Sri G,Jaihind Rao

5. Sri P,Chandu Khan
6., Sri Y,.,Koteswara Rao ’
7. Sri N,Krishna
8. Sri P.Prakasha Rao .. Applicants,
AND

The Senior Post Master
Hyderabad GPO, !

Hyderabad, - | .. #r.Respondent,

Counsel for the Applicants .. Mr, P.Rathaiah

- Counsel for the Respondent .+ Mr., V.Bhimanna
]

QQRAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (abMi.)

HON'BLE SHRI B,S,JAI PARAMESHWAR m!r@m (JupL.)
O R D

X As per tHon'ble Shri B.8,Jai ?ara%eshmar, Member (Judl,) X

Mr,B.5,A.S5atyanarayana for Mr.P.,Rathaiah, learned counsel

1

for the applicants and Mr,V,.,Bhimanna, leamed standing counsel

for the respondents,

2, There are eight applicants in this OA, They are working

under the responﬂent. They submit thEt they had applied for
- p MJ,{W-.-,,Q_‘]-;,“}WQM
leave from 27.2. 95 to 28,2. 92: The re5pondents had not sanctioned

them the leave so applled However/tpe respordent by his memo
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" higher than the authority who treated
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S ,//,/////fie.5x‘
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| o
dated 14,3,95 treated the ahsence of.Ihe applicants for the said

perioed as unauthorised one and the sa

dies non in accordance with the rule

d period was treated as

2 of P&T Manual Vol ,II1I,

3. Hence the applicants have filed this OA challenging the

said memo dated 14,3,95 and for a dir

ction to the reslaondentqt

to treat the period of absence &s leaye,
4, The respondent- hag filed coun%er.
Se The main grounds urged and relpef claimed and also the

stand taken by the respordent im this
decided today, For the reasons state

t¢ give similar direction in this OA

6. In view of the above the appli
submit a detailed representdation for

due toe them in accordance with the ru

If such a representation is received

autherity should dispose of the repre

OA are similar to @A, 480/95
. said
d in the/OA we feel it proper

also,

ants if so advised may

(3

treating the period as leave

leato the higher authorities
the pericd as dies non,
from the applicantg that

?entation in atcordance

with the rule within a period of 2 months, from the date of

receipt of that representation.

If the respondent authority

- .
adhered to Eh%?f earlier decision of treating the period as dies non

the reasons treating the period as di

in the final orcer,

7. With the agbove quervation'tma

costs,

(é.s. JAI P
‘ er (Judl,)

es non should also be indicated

0A ig disposed of with no

’ { R RANGARAJAN )
| Member (Admn. )

sa | '

‘Dated s 4th No&ember, 1997
.' Pictated in Oéen Qurt )

> R




OA,481/95

Copy toi=

1. .Tte Senior Post Master, Hydcrabad(G.P{U;, Hydarabad.

2. “Onc
*3. O0One
4, Onz
5. One

6. 0Ono

srr/-

copy to Pr. P:Raphaiah, Advocata, CAT., Hyd.
capy to fr. V. 3himanna, Addl.CG5C., CAT., Hyd.
copy to BS3P #(@)?, CAT., Hyd.

copy to D.R.{3), CAT., Hyd.

guplicate copy.
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IN THE CEINTRAL AJMINISTRATIVE TRIBUNAL v
HYDERA 34D

THZ HOL'OLE SHRI RLRaNSHRAJAN ¢ M(A)

)
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&

THE HON'BLE SHRI B.3.JAT PARATIZSHUAR
oM (3)

Dated: A -1/-95

ORDER/JUDEMENT

Admitted and grim Directions
Issued,

YLKR






